205 Multinational Corporations
(Resl.)

MR. CHAIRMAN: Is it the plea-
sure of the House that the hon, Mem-
ber be allowed to withdraw his Re-
solution?

HON, MEMBERS: Yes.

The Resolution was, by leave, with-
drawn.

18 38 hrs.

RESOLUTION RE.

MULTINATIONAL CORPORATIONS

SHRI H. N. MUKERJEE (Calcutta-
North-East): AIr. Chkairman, Sir, I
beg to move:

“In view of the latest disclosures

i several countries of the subvers
slve-end corcupling activities of the
multinational corporations, this
House urzes upon Government to
exercise *he utmost vigilance against
this menace which confronts all
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developing countries and to tode-

concrete measures {g bar the entr:

into the nation’s eccromic life. of

foreign ang particularly U.S, mulsi-.,

nationals.” e e

~
Perhaps, Sir, 1 shall be permitted’
to continue the next day,

MR. CHATREMAN: Yes. The hon.
Member may ccntinue the next day.

SHRI B. V. YAiIK (Kanara): Sir,
théfe is an amendment of mine.

M3J. CHAIRMAN: Not now, He:-
has just formally nioveg his Resolu-
tion.

After his sp2ech is over then only
you can move your amendment, The:
House stands adiourned to meet again
on Monday at 11 A M.

18.40 hrs.

Lok Sabha then adjourned till Ele-
ven of the Clock on Monday, April!
5, 1975/Chaitra 16, 1898 (Saka)
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